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CENTRAL ADMINISTRATIVE TRIBWNAL
BANGALORE BENCH
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Commercial Complex(BDA),
Indiranagar,
Bangalore~ 560 038.

Dateds M ~\\~ <7

. APPLICATION NO. 735 /89 (P
WeP.NOW
APPLICANT . Vs RES PONDENTS,_
Shri M.A,Pushpangadan _ The Asst. Personnel Officer,Regional Centre
To _ for Exploretion & Research, Atomic Minerals
Di¥n. Bangalore & 3 Ors
‘4., Shri M.A. Pushpangadan 5.  The oir-ctor
No. 310, Muniyappa Layout Atomic Minerals Division
Murugesh Palya Baguapet
Bangalote - 560 017 » Hyderabad - 16
2. Shri S.K. Srinivasan o 6. The Secrstary to Govt.of India
Advocate Department of Atomic Emergy
35 (Above Hotel Swagath) : Chatrapathi Shivaji Maharaj Merg
Ist ‘Main, Gendhinagar Bombay
Bangalore =560 009
o o 7. Shri M, Vesudeva Reo _
3. The Asst. Personnel Officer _Cantral Govt. Stng Counsel
Regional Centre for Exploration High Coutt Buildings
and Ressarch ' Bangalors =560 001 -
Automic Minerals Division -
(Southern Region)
Department of Atomic Energy
Nagarbhavi .
Bangalere =560 072
4. The Senior Administrative &

Accounts Officer

. Atomic Minerals Division '

Bagumpet
Hyderabad =16

Subjects SENDING: CGPIES OF ORDER PASSED BY THE BENCH -

' Please find encloged herewith the cooy of ORDER/SGGM¢

mm pasged by this Tribunal in the abave said application

dn
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ot CENTRAL ADMINISTRATIVE TRIBUNAL
SANGALORE
OATED THIS THE 27TH DAY Ot OCTOBER, 1387

Hon'ble Shri Justice K.S. Puttaswamy, Vice-Chairman
Present: and
Hon'ble Shri L.H.A. Rego, Member (R)

APPLICATION NO. 735/87

Shri M.A. Pushpangadan,

No.310, Muniyappa Layout,

Murugyesn Palya,

Banyalore,. eses Applicant,

(Shri S.K. Srinivasan, Advocate)
V.

'« The Asst. Personnel Cfficer,
Regional Centre for Exploraticn
and R=2search,

Automic Minerals Division,
(Southern Reyien),
Department of Atomic Energy,
Nagarbhave,

Bangalore.

2. The Senior Administrative and
Accounts @fficer,
Atomic Mineralis Division,
Bejumoet,
Hyderabad,

3. The Director,
Atomic Minerals Division,
Begumpet,
Hyderabad.

4, The Secretary.
to Government of India,
Desartment of Atomic Eneryy,
Chatrapathi Shivaji Maharaj Mary,
Bombay. ceene Resoondents.

(shri M. Vasudeva Rao, CGASC)

This application havihg come uo for hearing to-day,

‘rh.ﬁavice-Chairman made the following:

""" N

ORDER

This is an application madzs by the aonlicant under

ﬁ Section 19 of the Administrative Tribunals Act, 19385,
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| . . . .
2, At the material time the apolicant was working as
|

'an Uoper Division Clerk (UDC)Jin the 0ffice of Regional

Centre for Exploration and Ressarch, Atomic Minerals

‘ ‘ \

‘Division, Southern Regyion, Nagarabavi, Bangyalore. His
|

pay as an UDC was fixed at %.;80 in the time scale of

But by later order made on 13.3.1985, 23.7.1987
\

and 18.8.1987 tnat pay had been refixed at R.345 and

'R, 425-640,

‘ . 3 . . . -
recoveries directed from tne‘aopllcant. Hznce this

' apnlication inter-alia on th? ground that the same uas

violative of tne principles ot matural justice.

ERCIR In justification of the orders made the Respondents
\

have filed their renly. [
\
\
Shri S.K. Srinivasan |[learned counsel for the annlicant

\
I N - -
centends tnat the reflxatloq

4.
made and recoveries directed

! . .
2 notice and affording an

' yithout issuing a shou=-caus
: \

opoortunity to the asplicant to state his Case uas vioclative

of princioles of natural justice and illegal. In support

. . . . .
' cf his contention Shri Srln}Vasan stronyly relies on the

ruling of Supreme Court in STATE OF ORISSA v. BINA PANI,

\
\
5, Shri M., Vasudeva Rao,

\
' respondents sought to SUDDPIt t

(AIR 1967 SC 1269).

learn=d counsel for the
he orders of the respondents.

\
ording an opoortunity to the

R

;%ou-cause notice and aff
1 |

aslicant to state his cass, which fact also is not




disputed by the respondents in their reply, If that

is so, tnen the impugned orders are violative of the
principles of natural justice and illégal as ruled in
Binapani's case reiterateq in all other cases. 0On

this short ground the impu,ned orders are liable to be
quashed. e, therefore, quash the imouyned orders. But
this does not orevent the respondents‘From re-doiny the

matter in accordance uwith lau.

7. Application is disposed of in the above terms.
But in the circumstances of the Case, we direct parties

to bear their owun costs.
| %A\* ’ %m\\lﬁ_ - ” - 
\Iice-Ch\&!airmm/ )}1\}9’\%/ Member (A) ﬁgné7
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